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Subject: Scheme for 'Coordination Meetings' at Districts JCVCI. 

order  
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.Jtidicjary is the most important component of the justice delivery 

;ystcin, however there arc other important stakcholdcrs too viz., the 

Government, the Police, Jail Authorities and Prosecution wing, who also play a 

vital role to support the judicial system. Judiciary alone cannot stand and work 

in isolation effectively and cfliciently, without the wholehearted support of 

oilier stakeholders. It has been observed that owinp to hack of appropriate 

mechanism for ensuring coordination among all the stakcholdcrs involved in 

justice dispensation, a judicial officer is unable to work up to its optimum 

potential. In order to strengthen the justice delivery system it is desirable that 

all the stakeholders work in tandem with each other to maximize the judicial 

(n1t1)ut. 'l'hcrcfore, it is considered appropriate to have regular meetings of all 

the stakeholders where all can discuss their problems and work out solutions to 

cnhancc the efficiency level of (he judiciaiy without causing any disturbance in 

the ordinary working of the other stakeholders. Accordingly, the following 

mechanism is directed to he put in place: 

A meeting knowii as 'Coordination Meeting' of all siakeholders viz. 

l)cpuly Comniissioner, Senior Superinicndcnl/SuperinteiidcnC of l'c hic. 

l'ubhic Prosecutor and Superintendent of the Jail or any other relevant 

authority shall be held at the end of every quartei of the year on a regular 

basis with the Principal District Judge and the Chief Judicial Magistrate 

in each district. 

2. Jhc coordination meetings shall be called by the Chief Judicial 

.Magistrate on the direction of the Principal 1.)istrict Judge and chaired by 

the concerned Principal l)istrict Judge. These shall be held at the District 

Court Complexes at any time convenient In all (lie participants without 

aflècting the normal bti:iness of the participants. 
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3. The Principal District Judge may co-opt any other person in such 

coordination meetings who is considered appropriate tr rendering 

valuable assistance in fulfilling the purposes of such meetings. 

4. In the coordination meetings the participants shall discuss th issues 

conccrning ways and means for effective, efficient and timely rendering 

oF jstice to the litigants, the infrastructural and other local difficulties 

Faced by the judiial institutions at all levels in the District; and ways 

and means of developing and improving the systcni as a whole. 

5. The Chief Judicial Magistrate shall act as Secretary kw the coordination 

meetings and all the secretarial communications witl regrd to the 

meetings shall be managed by him as per the iimstnictiofls from the 

Principal District Judge. 

6. The agenda for the coordination meetings shall be drawn well before the 

scheduled date, at least a week before and shall be circulated among all 

the participants under the signature of the Chief Judicial Magistrate. 

Other participants may send suggestions regarding the agenda of the 

meeting, which may be considered and included in the agenda by the 

Chief Judicial Magistrate. 

7. The Minutes of the meetings amid the resolutions passed in such meetings 

shall be recorded in the 'Minutes Book' Sped licahly maintained for the 

UIOSC and shall be signed by all the paiiieipants includuig the co-opted 

participants. The Secretary shall submit a COPY  of minutes and 

resolutions to the Secretary to the Administrative Judge of the District. 

for being placed before the Administrative Judge. The minutes and 

resolutions shall be shared with all the participants to ensure effective 

follow up of all the actionable points. A copy thereof shall also be sent 

t0 the Registrar General and the Secretary to the Government, 

Department of Law and Justice for monitoring the implementation of thc 

actionable points and the resolutions thereof 

8. In the subsequemt coordination meeting a report Shah I he 1)rescnted )y the 
Secretary as to action taken and progress made on thr actjoflahlc poini 

of the previous meeting which shall he considered in the meeting before 

discussing the agenda for that meeting. 
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9, 'Fhc participants shall, in sonic appropriate and urgent asc, be 

authorized to make recommendations fbr such actions Which may not be 

related to them or those beyond their control and competence. Any 

resolution making such recommendations shall be sent to the Secretary 

to the Hon'ble Administrative Judge of the District and to the Registrar 

General, and the Registrar General may seek appropriate instructions in 

this regard from the Chief Justice for taking p the matter with the 

concerned authoritics. 

1 O.No act ionahlc point shall be left unattended and put up for reporting in 

more than two meetings consecutively. 

11 .The Government may be requested to authorise and (lifect its concerned 

administrative officers of each district to attend coordination meetings 

and render all assistance within their competenpe in taking all possible 

measures directed towards improving the justice delivery system. 

No:  33 tjJT -3S5 ;i  
Copy of the ahovë fonvarde(I to: 

I. The Chief Secretary, liT of Jammu and Kashmir. 
2. The AcJvisor to F1oiib1c LI. Governor, UT of I.adnkh. 
3. Pr. Secretary, Department of Home. UT of J&K/ liT ol' I adakh. 
4. Secretary to the Govt. L)epartment of Law, Justice and l'arliaiiieiitary Affairs UT of J&K/IJT 

of Ladakii. 
5. DGP UT of J&KJIGP Ladakh. 
6. UGP Prisons UT of J&K. 

for information and necessary action at (heir respective ends in respect of the 
implementation of the order in letter and spirit. 

7. Principal Secretary to i-lon'ble the Chief Justice, iligh Court ofJ&K. Srinagar 
8: Secretary to Hon'hle Mr.fMrs. Justice  - 

 for information of their Lordships. 
9. Director, J&K State Judicial Academy, Srinagar, 
10. Registrar vigilatce, High Court of J&K, Srinagar, 
I I. Registrar Computers, High Court of J&K, Srinagar, 
12. Rcgistrar RuleS, High Court of J&K, Srinagar, 
13. Registrar Judicial. High Court of J&K, Jaminu/Srinagar, 
l'l. All f'rineipal District and Sessions Judges of UTs of Jammu & Kashmir and Ladakh. 
I S. I:)vjsk I Commissioner Kashmjr/Janimu/LntJakh. 
16. Director Prosecution, UT of J&K/Ladakh. 
I?. Deputy Commissioners of all Districts of tiTs of J&K and Ladakh. 
18. All Chief Judicial Magistrates UTs ofJ&K a,id Ladakh. 
19. SSl's of l'olice bistricts of irr of J&K and Ladakh. 

/

20. II Supci'intcndeis Jails of UTs of J&K and Lndakh. 
 for infonnation and compliance. 

'PC c Courts, High Court of J&K, fkn• uploading the same (III Ilic official webs ite of (he High Court of J&K, 
22. in-Charge Librarian, I ugh (Lourt of J&K, iainuuifSrinagar for info 

record of the same. 7 and keeping Ih 
23. Order IiIe. 

Sd! 
(Pankaj Mithal) 

Chief Justice 
Dated:- 14.07.2021  
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